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Apart from this, financial assistance is 
also being provided by Ferrous Scrap 
Committee for purchLlse of necessary 
equipment by shipbreakers and by MSTC 
by living h:ll discounting facilities. 

Tec'hnical Committee on Textiles 

7139. SHRI MOHANBHAI PATEL 
Will the Minister of SUPPLY AND 
TEXTILES be pi eased to stat e : 

(a) whether·the technic~l c:)mmittec 
on textile has submit t ed its report; 

(b) if so, the ddails of the rcc.)m-
mandations t hereof; and 

(c) the steps Government have taken 
to impl ement those rccc,mandations ? 

THE MINIS fER OF STATE OF THE 
MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) The ExpJrt 
Committee on the Textiles Industry und(:f 
the Cbairmanship of Secretary, Depart-
ment of Textill!s" has submitted its 
report to the Governm~nt on 27th April, 
1985. 

(b) and (c). Since the report l)f the 
Expert Committee is one of the inputs 
for the textile policy, which is und er 
formulation, it would not be in public 
interest to furnish the details of the 
recommendations. 

Arrest of Persons Under COFEPOSA 

7140. SHRI BANWARI LAL 
PUROHIT: 
DR. O,S. RAJ HANS : 

Will the Minister of FINANCE be 
pJoused to state: 

(a) whether the Directorate of 
Revenue Intelligance.. Bomb~y has 
recently arrested some persons who were 
having alleged link between India and 
International Smu',glinS Syndica tes under 
the Conservation of Foreiln Exchange 
and Prevention' of Smuggling Act 
(COPBPOSA); 

(b) , if so, tho details of the persons 
inv~)lved and details or-the j~cml' scli~; 
and "'. 1; 

(c) the steps ~ontea\plated by 
Government in this regard 'aguirist the 
involved persons? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHit I 
JANARDANA POOJARY) : (a) and (b). 
The officers of the Bomb:.lY Zonal Unit 
of the Oil cctorate of Revenue Intelli-
gence arrested th\rteen persons, includioa 
one Haji Oomar Ahmed alias Haji 
O,Hner alias OOfllcr Malbari alias Bhai, 
Fal zand A. G Parkar and' Ibrahim 
Mohidech in connec:;on with the seizure 
of textiles and ;.;.udio cassettes of foreign 
origin worth Rs. 60.6H lakhs effected 011 
4-2-1985. 1.1 connectioll with this ca~e, 
Haji Oomar Ahmed, Farzand A. G. 
Parkar and Ibr.lhinl Mohideen were also 
detained und~r COFEPOSA Act under 
the 0 rlief:"! passed by l h~ Government of 
Maharashtra. 

(c) Apart from departnl~nal proceed-
ings for the confiscation of the 
contraband goods in question and imposi-
tion of p..;nalties on the persons 
concerned und~r the Customs Act, 1982, 
appropriate action as warranted under 
law will b", tak;\:11 against the persons 
involved. 

Raids by Income Tax Department on 
steel Traders of De lhi and Bombay 

7141. SHRI RAM BHAONf 
PASWAN: Will the Miuister· of 

- FINANCE b,; pleased to state" ~ 

(a) whether the Intelligen ce wing of 
the Income Tax Departnlcn t has ree(,t\t-Iy 
raided the office and resid!ntial premises 
of ~omc steel traders in Delhi' and 
Bombay; 

(b) if so, the dcdails of sucb tra den 
whose residential premises were raided; 
and 

(:) the action taken or proposed to 
be taken against the income tax defaul-
tera 1 




